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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. III

Excise Appeal No. 835 of 2008-SM(BR)

[Arising out of Order-in-Appeal No. 07 & 08-CE/ALLD/ 2008 dated
29.01.2008 passed by Commissioner (Appeals), Central Excise,
Allahabad (UP)]

For approval and signature:

Hon'ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see :
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it should be released under Rule 27
of the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair SR
copy of the Order?

4. Whether Order is to be circulated to the : /;9
Departmental authorities?
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Commissioner of Central Excise Appellants
Allahabad

Vs.
M/s. United Provinces Sugar Co. Ltd. Respondent

Appearance:

Shri R.K. Saini, JDR for the Appellants
None for the Respondent

Date of Hearing/decision : 5.2.2010
F-‘MQ ORAL ORDERNO. 202 /2010 SM-{BR))
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Per M. Veeraivan:

This is an appeal by the Department against the order of the
Commissioner (Appeals) No. 07 & 08-CE/ALLD/ 2008 dated 29.01.2008.
2. None appears for the respondents and there is a request for deciding
the case on merits from them. Learned DR submits that the subject matter of
appeal relates to loss in storage of molasses and, therefore, the appeal does
not lie before the Tribunal in terms of provision (a) to Section 35B (1) of
Central Excise Act.

3. Itisalso seen that the disputed duty involved is sum of Rs.6,098/-.
4. Inview of the submissions by the learned DR, the appeal is dismissed

as not maintainable.

( M. Veeraiyan )
Member(Technical)
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